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Order dated 3§ 7.3+05

None appears for the applicant nor

the applicant is present in person. However,

Mr., 3.K.Das, Id. Counsel for Respondents is

presant. ' - ‘ ‘
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Dr. Gopal Chandra Nanda, the agplicaz?t

in this case has filed this 0.A, with the
sole prayer to cquash the impugned transfer

order dated 14.5.03(Annexure-A/8), whereby, l
he was transferred to Rﬁé‘I.(Ay.) Patna.

The Respondents éy filing €ounter have
disclosed that the applicant has ZXWA& joined 5
the pest to which he was tranfferred to Patna®
on 30503 and has bheen conti‘nuing at Patna - -
since then. It has alsg been disclosed by i:,hem:
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that he never submitted any representation
agaih.st the arder of transfer dated 14.,5.03.
Having regard to the above facts of the
case,as disclosed in the counter, nothing
survives in this case for further adjudication,

which is accordingly disposed of being

infructuous. No ¢osts. |
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